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Shri Manubhai Shah: We have
done that exercise; it is a bottomless
pit. That type of requirement cannot
be met, We can only meet the reul
requirements as and when needed.

Bepayment of Loan by TISCO and
Os8Cco

+
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Will the Minister of
Mines be pleased to state:

Stoel amd

(a) whether any fresh agreement
has been entered into with the
TISCO and IISCO regarding the re-
payment of the loan advanced to
them along with interest; and

(b) if so, the broad features there-
of?

The Deputy Minister in the Ministry
of Stee] and Mines (S8hri P. C. Sethi):
(a) Terms of fresh agreements to
be entered into with TISCO and
TISCO have been finalised and formal
agr ts are expected to be exe-
cuted shortly,

(b} Under the revised agreements,
the Government of India and the
Companieg will agree that the provi-
sions of the earlier agrecements should
be superseded in so far as they re-
late to the special advances of
Rs. 10:18 crores to IISCO and Hs. 10
crores to TISCO. About half the
amount—Rs. 5.18 crores in the case of
11SCO and Rs. 5 crores in the case of
TISCO—will be deposited almost
fmmediately. In fact IISCO have
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llr‘iy deposited Ras. 5:18 croren
The balance of the principal
amount will be paid over a

phaseg period, payment to be comple-
ted by the 31st March, 1872, Interest
will be payable with effect from the
1st April, 1965 on the outstanding
principal amount in half yearly jns-
tatments. As regards the payment of
past interest for the period st July,
1958 to the 31st March, 1985, Govern-
ment will agree pot to  press thelir
claim for guch payment for the period
1st July, 1858 to the 31st March, 1861,
Thereafter, gimple interest from the
1st April, 1961 to the 31st March, 1963
will be payable gt the bunk rate rur-
rent from time to time guring tlw
period. Payment of this amount will
also be phased over a period, pay-
mentg to be completed by the 3lst
March, 1972 in half-yearly instal-
ments,
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Shri Indrajit Gupta: Arising out
of the reply just given to the supple-
mentary question, may I know whe-
ther in view of the fact that those
advances were made as long ago as
%en or twelve years, Government are
incorporating any clause in the two
agreements to the effect that if these
sompanies commit any further de-
fault after these agreements, then
Government will take action under
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the Companies Act to convert the
outstanding amounts into equity ca-
pital?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): They are
paying 50 per cent of the amount im-
mediately. If there is default, Gov-
ernment are at liberty to take action.

Mr, Speaker: The hon. Member
wants to know whether any provision
is being incorporated in the agree-
ments.

Shrl Sanjiva Reddy: When Govern-
ment have the power, why should we
ask them to agree to such a condi-
tion? When Government have the
power to convert the amount into
equity shares, where is the necessity
for eny condition in the agreement?

Shri P. R. Chakraverti: In the
context of the effective functioning
of other public sector  enterprises,
have Government evolved a scheme
for participating in shares in these
companies in lieu of the money ad-
vanced to them?

Bhri Sanjiva Reddy: No, Sir.
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8hri Warior: What are the reasons
for the Government not pressing for
the interest charges from 1958 +to
19817

Shri Banjiva Reddy: The whole
history of this loan is really unfor-
tunate. It is full of conditions for
repayment. Therefore, we had to re-
negotiate {t. The Finsnce Minister
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and the Secretary, Steel Ministry, ne-
gotiated it. We thought that instead
of delaying it another 10—12 years,
it should be settled. There are so
many conditions. If we have to re-
cover the loan amount from them,
some element of the price will have
to be given to them. Now since we
have decontrolled some steel items
the question does not arise. There
are a number of complications and
we thought that instead of delaying
the collection by another 10—12
years, we would avoid all this and
go a little to meet them.
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Shrimati Renu Chakravarity: In
view of the fact that Government
have full powers to get back this
loan and interest because we have
permitted the retention price to be
increased several times and also in
consideration of the fact that a year
and a half ago we gave full powers
to Government to convert this loan
into equity shares, will Government
be prepared to accept some sort of a
commission to go into the entire ques«
tion of the reticence and delay on the
part of Government about taking
back this loan in spite of having the
entire power to do so &t their dis-
posal?

Shri Banjiva Reddy: No, I am not
prepared to accept this. The Gov-
ernment have considered this very
carefully and the Cabinet has taken
a decision to colleet the amount.
After all, it is not that we accepted the
recommendation of the Tariff Com-
mission. The Tarif Commission had
recommended in March 1862 Rs. 8
per ton as a special element. Gov-
ernment did not accept it as they
thought that it was perhaps not de-
girable to give them that. Therefore,
we turned It down. The clause is that
the Tariff Commission will have to
be consulted and whatever recom-
mendation is made, that element is
to be given and out of that special
element, we will collect the loan plus
interest. There are so many com=
plications and therefore, we could not
enforce it.
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Shri A. P, Sharma: Is this com-
pany being run at a profit or at a
loss? If it is running on a profit, why

this special concession to this com-
pany?
Bhri Sanjflva Reddy: I hope they

are running at a good profit. About
the conditions in those days, I do mot
know.

Shrimati Renu Chakravartty: It is
8 losing concern, That is why Govern-
ment are not keen on conversion.

Shrl Harish Chandra Mathur: 1s it
not a fact that a legislative enact-
ment wu, passed by this House even
against the advise of some of us who
said that it wag most unethical that
loan could be converted into equity,
with particularly these companies In
mind, and will Government explain
why they sought that legislation 1n
such manner and why they have not
used it.

8hri Sanjiva Reddy: The Govern-
ment hag the powers, but it is not
necessary every time that W& use the
powers, In this cause the Government
considers that it is not necessary and
that we ghould recover the amount
Parliament has given powers to Gov-
ernment. Government considered all
aspects and in this case it was felt
that it was not necessary to take such
action,

Shri Harish Chandra Mathur: My
question was whether it is a fact that
the constitutional amendment was got
passed particularly with thig concern
in view, What was the occasion, what
prompted the Government to have
such a constitutional amendment pas-
sed by this House?

Bhri Sanjiva Reddy: To say that
we pasg a legislation with a particular
thing alone in wview is not correct.
This is a power given to Government,
not only for the past but for the fu-
ture also. Anyway I was not here then
1 do not know whether it was exclu-
sively for this,
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Shri Sinhasan Singh: What is the
total amount of capital with  which
these companies were started and what
is the amount of loan given by the
Government, and what is the propor-
tion between the two.
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8hrl Sanjiva Reddy: The whole
history of 1ISCO and TISCO I am
unable to give. The loan amounts
have salready been given—Rs . 10
crores to TISCO and Rs, 10:18 crores
to IISCO.

Shri Shivaji Rao 5§ Deshmukh; The
particular background in which the
company law dment wag passed
was to protect the public interests by
converting into equity shares loans
advanceq to profitable concerns, and
since the:e are profitable concerns
what prompted the Government to
pay a special premium on their de-
fault, as it is a fact that they were
gross defaulters?

Mr. Speaker: That is what has been
explained so far. Shri Warrior.

Shri Eapur Singh: It 13 Warior, not
Warrior.

Mr, Speaker: I find there is only
one “r", previously there used to be
two. Anyway he hag pever objected
to my calling him ‘“Warrior'".

Shri Warlor:
that.

It was always like

Indusirial Production

+
*185. Bhri Warlor:
Shri Daji:
Dr. Sarofinl Mahishi:
Shri P. C. Borooah:

Will the Minister of Industry and
Bupply be pleased to state:

(a) the manner in which the in-
dustrial production during the Arst
six months of the current financial
year compares with that of the first





